CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAY BENCH, MUMBAT,

ORIGINAL APPLICATION NO : 567/99

WEDNESDAY the 15th day of JANUARY 200

CORAM: Hon’ble Shri B.N. Bahadur Member (A)

~~

Hon’ble Shri S.L. dJdain -~  Member {(J)
Tukaram Deorac Ghodke

Residing at G.S5. Patel Chawl,

Shivaijinagar Kurar Village,

Malad (East), Mumbai. ... Applicant.

By Advocate Shri S.P. Kulkarni.
V/s
1. Union of India through
Senior Superintendent of

Post Offices, North West
Division, Borivli Post Office

fumbai.

2. Director of Postal Services(MR)
Mumbai Region,
Office of the Chief Postmaster
General, Maharashtra Circle,
0ld G.P.0O. Building, Fort,
Mumbai.

3. Chief Postmaster General

Maharashtra Circle,

01d G.P.0O. Building,

Fort, Near Central Railway

Mumbai. .. .Respondents.

By Advocate Shri V.S. Masurkar.
ORDER (ORAL)

{Per B.N. BRahadur, Member {(4)}

The applicant 1in this case has come up before the
Tribunal seeking prayers enumerated in detail in para 8 of the DA
which reads as below:

(a) This Hon’ble Tribunal be pleased to call for the
records of the case for perusal of this Hon’'ble Tribunal.

issued by
8 (4-2) and

(b) Hold and declare that the Order (s
129

g founded on

o)

Regspondents on 15.4.19297 (A-3), dated 12.86.
2
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{Show

(c) The orders and decisions dated 1 7
ction of

g
Caugse) 12.4.1998 (decision)} and 2.2.1989
Appeal) be quashed and set aside.

.4.189
(Reje

(d) Respondents be directed to pass an appropriate Order
as per FR - B4 B within one month

(&) Direct Respondents to treat the period of
Suspension as "Duty” for all purposes and grant all
consequential benefits flowing from such order within two
(2) months.

{(f) Direct Respondents to substantiate para & & 7 of
Appellate Order dated 2.2.199% with rules or the Taw.

{(g) Direct Respondents to pass ‘Order’ in the matter

strictly within the confines of FR - 54 B as well as on
the basis of Case - law.

{h) Direct Respondents to pay interest at 12% on the
payment of Pay and Allowances illegally denied.

nd Allowances
g perijod of
a of 12% til1

(1) Direct Respondents to pa
during 7.11.1297 +to 18.12.1927 (1.
Compulsory Wait with the interest at
the date of pavment.

(3) Hold and declare no proper order for treating the
period as duty is passed by Respondents.

s

(k) Hold para 2 and 3 of letter dated 2.2.189% as

arbitrary.

(1) Any other and such further order / relief as may
be deemed fit and proper by this Hon’ble Tribunal.

{(m) Cost of Rs. 7000/- 1if awarded be paid to the

2. The applicant was prosecuted under Section 302 of IPC and
came to be placed under deemed suspension with effect from
3.12.1994, He was acquitted vide order dated £5.11.1997 (Exhibit
A - 4) and was reinstated with effect from 18.12.1897. The
grievance of the applicant as brought out in the OA, and as
argued by sShri S.P. Kulkarni learned counsel for the applicant,
can be divided 1into two broad parts. The first part is that

order made treating his period of suspension is wrong and that
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The respondents are directed to pass a fresh order to the
effecﬁlthat the applicant will be eligible for pay and allowances
for the period 3.52.1994 to 18.12.1997 at par with subsistence
allowance. The ébove period of suspension shall be treated as
duty for all purposes under the Rules.  Order to this effect
shall be issued by the respondents within six weeks from the date

of receipt of copy of the order.

S —

s.L. Jain) ~ (B.N. Bahadaur)
ember(J) : Member(A)



